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RAJYA SABHA

Friday the Wth July 1998-19 Asadha, 1920
(Saka)

The House met at Eleven of the clock Mr.
Chairman in the Chair

ORAL ANSWERS TO QUESTIONS

Running of Fake Universitic in the
Country

*341 SHRIMATI KAMLA SINHA:
SHRIJANARDAN YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the UGC has recently identified
a number of fake universities functioning in
the country;

(b) if so, what arc the details thereof;

(c) in what manner Government pro pose to
deal with the Degrce.vDiplomas given to the
students by these universities; and

(d) what action is contemplated by
Government against the universities func
tioning in violation of the UGC Act?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (DR.
MURLI JOSHI):

(a) to (d) According to the information
turnishd by the University Grants Com-
mission, there arc 18 self-styled and fake
universities which have come to their notice. A
list of such fake universities is enclosed is
Statcment-1 (See below. Besides these, the
Association of Indian Universities have
informed that there arc 10 more such fake
universities in the country Statement-II (See
below).

Section 22 of the UGC Act 1956 stipulates
that the right of conferring or granting degree
shall be exercised only by a university
established or incorporated by or under a
Central Act, a Provincial Act or a State
Act or an Institution
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to Questions 2

deemed to-be university or an Institution
specially empowered by an Act of Parliament
to confer or grant degrees. Accordingly, an
Institution not established as a university or
incorporated under an Act of Parliament/State
Legislature or granted deemed university
status or an Institution specially empowered to
award degree, is illegal ab initio and,
therefore, is not empowered to award any
degree. The operation of a fake university is
punishable under Section 24 of the Act.
Action taken under this provision against
some fake universities is in various stages in
various Courts of Law in the country.

The Parliamentary Standing Committee on
HRD have suggested in 1995 several
measures for better implementation of
measures to be taken against fake universities.
To consider these suggestions in depth, a
UGC Amendment Bill pending in Rajya
Sabha was with-drawn. These are under the
consideration of Government alongwith other
proposals for a comprehensive revision of the
UGC Act, 1956.

Statement—I

1. Maithill University/Vishwavidy-alaya,
Darbhanga, Bihar.

2. Mahila Gram Vidyapith-Vish
wavidyalaya (Women's University),
Prayag, Allahabad (U.P.)

3. Varanascya Sanskrit Vishwavidy-
aiaya, Varanasi (U.P.yiagat Puri, Delhi.

4. Commercial University Ltd.. Darya

Ganj, Delhi.

5. Indian Education Council of U.P.,
Lucknow (U.P.).

6. Gandhi Hindi Vidyapith, Prayag,
Allahabad (U.P.)."

7. National  University of  Electro

Complex Homeopathy, Kanpur.

8. Nelaji Subhash Chandra Bosc Uni-
versity (Open University) Aehaltal,
Aligarh (U.P.)

9. D.D.B. Sanskrit University, Putin.
Trichi. Tamil Nadu.
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10. Bharatiya  Shiksha  Parishad  (U.P.) SN A SEY AYRl gaT ofnn b e &
Open Vishwavidyalaya, Lucknow, | o & Shgor W Rren & € 721, S e d O
(UP). Bl TR B R § ff 39 97 § v @R,
I1. St.  John's  University, Kishanattam, | 3r&fyes ¢er Tet X871 & | 91 9T USST U8 TRAR I
Kerala.

12. National University, Nagpur.
13. United Nations University, Delhi.
14. Vocational University, Delhi.

15. Uttar Pradesh Vishwavidyalaya, Kosi
Kalan, Mathura (U.P.).

16. Maharana Pratap  Shiksha  Nikctan
Vishwavidyalaya, Pratapgarh, (U.P.).

17. Raja Arabic University, Nagpur.

18. Urdu
Bhopal.

University, Motia Park,

Statement-1I

1. Akhil Bhartiya Gandhi Nisargop-char
Vidyapccth, Vijaynagar, Nanded
Housing Society, Nanded- 431602.

2. Bible University, Ambur (North Arcot).

3. Eastern Orthodox University, Ambur

(North Arcot).
4. Globe University of
Kumakonem, Tamil Nadu.
5. Mahatma Gandhi Nisargopchar
Vidyapecth Gandhi Bhavan, Kot-hrad,
Pune-411029.

Science,

6. Self-Culture University, Kichant-tam,
Kerala.

7. St Ravidas Vishwavidyalaya,
Munwajpur, Buiendshar, U.P.

8. Testator Research University,
Bodinayakanur, Tamil Nadu.

9. University of Newjcrusalm,
Kuthupcrabma, Cannore, Kerala.

10. World Social Work University,

Perguzhi, Kerala.
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DR. KARAN SINGH: Mr. Chairman, Sir, the
fact is, fake universities arc indeed a very
reprehensible thing because they are playing
with the future of young peoples' lives,
misleading them and lead- ing them into a great
difficulty. I would like to ask the hon. Minister a
question arising out of this. The idea that a
'university has got to be a Suite's monopoly, that
only by an Act of Parliament
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or only by an ate legislature can. a university
be set up is to my mind outmoded idea. Sir,
the educating nology is now developing very
repudly There is distance education. There is
satelfitc education. There was a proposal for
private universities. A Bill was drafted. If i
understand correctly, there was a Select
Committee. Shri P. Upend-ra,, who was then a
Member of this House, was the Chairman of
that Select Committee. I gave evidence before
it. The idea was that since there were i of
private institutions, a lot of jsors-official
institutions, which had the cap,-wSiich bad the
technology to provide top class education,
who this old idea of State monopoly should
continue. May i ask the hon. Minister what has
become of that Private Universities Bill?
When is it to be brought before "he
Parliament? Will this Government fully
support it? Fake universities come up because
of the tre-menJom- desire of young people to
learn. If there are other opportunities
available, why should they not be allowed to
avail themselves of those opportunities? Why
should they be depreived of that?

DR. MURLI MANOHAR JOSHI: Sir, a
draft of the Bill is there and it is under active
consideration of the Government.

DR. KARAN SINGH: Sir, the Select
Committee has submitted its report. Now, is
that Bill coming before this House? Is it going
to be introduced in this session or the next
session? This is a matter of some urgency
because we are dealing with young people,
whose whole lives are before them and whose
entire career cc-ald be destroyed by these sort
of repiertensible activities.

DR. MURLI MANOHAR JOSHI: Sir,
there are several aspects of this Bill and we
are taking into account all the aspects so that
when the Bill is placed before the House it
results in a very fruitful Act and it serves the
purpose very effectively. So, we are taking
adequate steps and I am sure that the House
will be informed about this Bill very soon.
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to Questions 10

DR. RAJA RAMANNA: Mr. Chair-n. Sir, I
have noticed that in these fake colleges and
fake universities the modus operandi is, first
start a college, get a lot of people admitted and
then try to get recognition. At this stage when
the students are already suffering, and most of
them are foreign students, you cannot do
much. The students say that they have paid a
lot of money. They have come from far off
countries and joined this coHcge. And now
you want to close the college. What should
they do? It is very important that you should
start dealing with fake colleges at an early
stage and not when things have reached a
stage where you cannot do anything. There are
many colleges, like the dental colleges, in my
own city of Bangalore, which are constantly
doing this. The money accepted from the
candidates goes in to several lakhs of rupees,
and then the man runs away. So, may I
suggest to the hon. Minister that there should
be almost a police force for watching these
institutions, and striking at the very roots in
the beginning when they start, rather than at a
stage when the whole thing becomes too late
and things go to court and so on. Thank you.

DR. MURLI MANOHAR JOSHI: Sir, this
is a suggestion which will be taken into
consideration without fail. But, we are no.w
strengthening the accreditation system. Even
today it is not that only the so-called fake
universities and fake colleges are not
accredited* but many of the old universities
also have not been accredited. The
accreditation system is not strong enough.
There is an Accreditation Committee and an
Accreditation Council, which are without any
proper infrastructure. So, we have now
decided to strengthen it and we are taking
measures in consultation with the UGC so that
accreditation becomes very meaningful and
only accredited colleges and universities run
in this country. If anybody takes admission in
such institutions which are not accredited, it
will be at his own risk.



11 Oral Answers

We will certainly take into consideration this
suggestion. We will take action against those
fake colleges which are running even today
and also those which have been closed, if they
have been given permission by the" UGC or
the AICTE. If they are running without their
permission, then we are helpless. But, if they
have been given permission by these bodies,
then certainly we will look into this matter.

DR. M. N. DAS: Sir, while the UGC at
long last has been able to detect and identify
some of the fake universities in the country, I
would like to know whether the UGC and the
Ministry of HRD arc aware of the fact that
there are some genuine and reasonable
demands from some regions of some States
for establishment of new universities, and, if
so, what policy has been formulated on a
definite basis so that universities could be
opened where the demands arc genuine.

DR. MURLI MANOHAR JOSHI: This is
between the State Government and the UGC.
If the State Government has the necessary
funds and requirements, and satisfies the
norms of the UGC, then there is no bar from
the Ministry to any State opening a university.
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"Underground Mineral Resources in
Porests

*342. SHRI PREM CHAND GUPTA: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that there are large
amounts of underground mineral resources in
areas which arc forested;

(b) whether State Governments arc putting
pressure to destory forest area for development
projects; and

(c) what action Government are taking to
protect the limited area of forests from such
developmental activity?



